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29 	r.1i14 

Dy. l?..gistray- 

Leaving1ibey to the petitioner 

to approach to be considered by the 

Head of the Office with his grievance 

with regard to recovery that ki $ now 

ught to be made in Annexure....1 subj act 

matter of w1%±kbj s petition, w 

dispose of the petition at this stage 

wi tho ut admitting. Mr • Ashok Mi shr a 

I 

is present. 

Vjce -Chairm 

Membez"( Acn.) 


